
CENTRAL AOniNISTRATIVE TRIBUNAL. 3ABALPUR BENCH. 3ABALPUR
f
pl Original Application Na> 337 oP 2003

Oabalpur, this tha 5th day of Oecainbar, 2003.

Han'ble Mr. H.P. Sinfh, Vice Ohairaan
Han'bla nr. G. Shanthappa* 3udicial nambar

K.L. litorkada
S/a Lata F.S. Uarkade
Aged about 39 yaare,
R/a E-323, SanJay Nagar
Ranjhi, Oabalpur. APPLICANT

(By Advocate - Shri S.Paul)

VERSUS

1. Union ef India
Through its Secretary
niniatry of Defence
Deptt. ef Defence Product ion &
Suppliea New Delhi.

2. The Dirdcter of Quality Assurance(Arete)
Deptt. jsf Defence Production
ninistry ef Defence,
Defence Head Quarter
Neu Delhi.

3. The Contrellar, Contrellerate of
Quality Assurance Cstablishnent,
(nilitary Explosive), Aunda Read,
Krikee, Puna.

4. The Sr. Scientific Officer Gr.I
Quality Assurance Establishnent,

(nilitary Explosive)
Khaeariya, Oabalpur, RESPONDENTS

ORDER (ORAL)

By G. Shanthappa, ̂ dicial nember -

has bean
Tha above application^filed by tha applicant aeaking a

direction to set aside the order dated 6th Octeber, 2003

(Annaxura-A-1) to the extent it transfer the applicant free

aAE(nE) Khamaria-, 3abalpur to SQAE(nE), Aruvankandu(Ta«iI Nadu)

and also to set aside the relieving order deted Bth Octeber,
.  sought is to

2003 (Annexure-Ao3), Further relief/direct the respondents to

accoiimedate the applicant in Oabalpur as and when the post ef

Scientific Assistant Gr.I will fell vacant.

2. The brief facts ef this case are that the applicant was

inltl.ll/ .ppoint.d as Xni.r Sel.ntifie Asatt. Gt.II.

Subaaquantly he uaa aronoted aa Sctantlfic daatt. Gr.I vUl
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order dated 31•3.2003 In the same office at Jabalpur Vice

Shri S«A:» Earnf > SA-I who was promoted as Sr. Scierrfcific

Asstt. However the said S.#A* Karhe had refused his

praaotion as 3r« Scientific Asstt* !I!herefore» the respondents

have issued the amended cxrder dated 6.10.03 (Annexure-A-1),

transferring the applicant from (ME)» El^mari;^.* jabalpur

to (HE) Aruiiankandu(Tamil Nadu) on promotion as Scientific

Asstt.-!. The respondents have issued relieving order of the

applicant from (ME), Zbamaria vide Annezar&-A^3. Tne

applicant has submitted his representation dated 15.10.2§03

(Annexare-A-4) and 3*l2.03(Anne3ure-A.-3) requesting -che

respondents to consider his promotion at Jabalpur itself and

still he is not promote^* he may be permitted to continue his

services at Ktemaria^he wants *axto forgo his promotion.

Along with his representations he has also submitted medical

certificate of his wife and hdmself. It is contended that in

spite of the fact that -his represent at ion was pending

with the respondents,.by which he has submitted, that he is
.  . in the mean while
for-going his promotion/the respondents have issued order

dated 8.10.03 (Annexdre-i»p-3) informing him that he will ne

relieved from office of Ehamaria and his nsme will be struck

off from the strer^h of the said Establishment latest by
-  the06.12*2003. Aggrieved by^said order* the applicant has filed

this application for a d^ection to the respondents to
consider his representations and to allow him to work at

Zhamaria on the ground that is forgoing his promotion.

The learned counsel for the applicant has submitted that as

on today the applicant is working in Khamaria office.

3. Heard the learned counsel for the applicant and carefully
perused the records and pleadings.

4. Iho Oi ia diBBOsea of with a direction to the reepondents
to oonsider the representatione at Anne3tare8-A-4 and A-5 along
with medical certi'ioate submitted by the applicant and
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pass an appropriate and considered order. Since the

representations are pending before the respondents, the

respondents are directed to all the applicant to work at

Kharaaria till they take decision on the said representations.

With the above observations the OA is disposed of. No costs.

(GJ Shanthappa)
Judicial Member

(W/
(M.P. Singhr
Vice Chairman
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